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Development of Gandhidham near
Kandla

967. Shri Ehimji: Will the Minister
of Transport and Communications be
pleased to refer to the reply given %o
Unstarred question No. 715 on the
28th February, 1958 and lay a state-
ment on the Table showing:

(a) the areas developed in
Gandhidham by the Central Govern-
ment and the Sindhu Resettlement
Corporation separately; and

(b) the prices and terms fixed by
them separately for sale of develuped
land?

The Minister of State in the Minis-
try of Transport and Communications
(Bhri Raj Bahadur): (a) and (b). The
information is being collected and
will be laid on the Table of the Lok
Sabha in due course,

12-11 hrs,
PAPERS LAID ON THE TABLE

AMENDMENT TO ANDAMAN AND Nicomar
IsLanps Mortor VemicLEs Rurzs

The Minister of State in the Minis-
try of Transport and Communications
48hri Raj Bahadur): Sir, I beg to lay
on the Table, under sub-section (8)
of section I33 of the Motor Vehicles
Act, 1939, a copy of Notification No.
122/38, dated the 5th November, 1958,
anaking certain amendment ‘to the
Andaman and Nicobar Islands Motor
Vehicles Rules, 1939, published in
‘Pnfaman and Nicobar Gazette.
'{Placed in Librory. See No. LT-1078/

’ltll) LED—4

Onrpzne 135UED UNDER Esspwriaz, Com-
MODITIES ACT

The Deputy Minister of Food amd
Agricuture (8hri A. M. Thomas):
Sir, I beg to lay on the Table, under
sub-section (6) of section 3 of the
Essential Commodities Act, 1855, =
copy of each of the following Orders:

(1) Requisition Orders for Rice
served on certain traders in
East Godavari District
(Andhra Pradesh).

(2) Requisition Orders for Rice
served on certain traders im
Tadepalligudam of West
Godavari District (Andhra
Pradesh).

(3) Requisition Orders for Rice
served on certain traders in
Thanuku of West Godavani
District (Andhra Pradesh),

{4) Requisition Orders for Rice
served on certain traders in
Nidadavole of West Godavarl
District (Andhra Pradesh).

(5) Requisition Orders for Rice
served on certain traders in
Chebrole of West Godavan
District (Andhra Pradesh).

(6) Requisition Orders for Rice
served on certain traders im
Eluru of West Godavari
District (Andhra Pradesh).

{7) Requisition Orders for Rice
served on certain traders im
Bhimavaram of West
Godavari District (Andhra
Pradesh).

(8) Requisition Orders for Rice
served on certain traders in
Guntur  District (Andhra
Pradesh).

(8) Requisition Orders for Gram
served on certain traders im
Sriganganagar District (Ra-
jasthan).

(10) Orders to get declaration of
Gram stocks served on certain
traders in Sriganganagar Dis-
trict (Rajesthan). [Placed is
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Table
[Shri A. M. Thomas]

Library. See No. LT-1078/
58].

NormricaTioNns UNpEr Essenzzan Com-
MODITIES ACT

Shri A. M, Thomas: Sir, I beg to
lay on the Table, under sub-section
(6)of section 3 of the Essential Com=
modities Act, 1955, a copy of each of
the following notifications: —

(1) G.SR. No. 833 dated the 10th
September, 1958.

(2) G.S.R. No. 886 dated the 4th
October, 1958 making certain
further amendment to the
Manipur Foodgrains (Move-
ment) Control Order, 1956.

(8) G.S.R. No. 972 dated the 15th
October, 1958 making certain
further amendments to the
Calcutta Wheat (Movement
Control) Order, 1856.

(4) G.S.R. No. 973 dated the 15th
October, 1958 making certain
amendments to the Rice
(Northern Zonc) Movement

A Control Order, 1858

(5) G.S.R. No. 1009 dated the 25th
October, 1958 making certain
further amendments to the
Bihar Foodgrains (Export
Contrel) Order, 1957.

(8) G.S.R. No. 1030 dated the 1st
November, 1958.

(7) G.SR. No. 1048 dated the
29th October, 1958 making
certain further amendments
to the Rice and Paddy (West
Bengal) Second Price Control
Order, 1858.

(8) G.SR. No. 1040 dated the
1st November, 1958.

{9) GS.R. No. 1050 dated the
1st November, 1858 contain-
ing the West Bengal Wheat
(Export Control) Order,
1958,

(10) G.S.R. No. 1081 dated the 1st
November, 1958 containing

the Imported Foodgrains.
(Prohibition of Unauthorised
Sale) Order, 1058.

(11) GS.R, No. 1052 dated the 4th
November, 1958 making cer<
tain further amendment to the
Rice (Southern Zone) Move-
ment Control Order, 1957.

(12) G.S.R. No. 1085 dated the
15th November, 1958 contain-
ing the Declhi Roller Flour
Mills (Atta Price Control)
Order, 1958.

(13) G.S.R. No. 1086 dated the
15th November, 1858 contain-

ing the Rajasthan Bajra
(Prohibition of Export) Order,
1958,

(14) GS.R. No. 1087 dated the
15'h November, 1958 making
certain amendments to the
Rice (Southern Zone) Move-
ment Contro! Order, 1957,

(15) G.S.R. No. 1090 dated the
17th November, 1958 contain-
ing the Rice (Madhya Pra-
desh) Price Control Order,
1958. [Placed in Library. See
No. LT-1080/58].

12,03 hrs.

MESSAGES FROM RAJYA SABHA

Secretary: Sir, I have to report the
following messages received from the
Secretary of Rajya Sabha:—

(i) ‘In accordance with the pro-
visions of rule 125 of the
Rules of Procedure and Con-
duct of Business in the Rajya
Sabha, I am directed to inform
the Lok Sabha that the Rajya
Sabha, at its sitting held on
the 2nd December, 1088,
agreed without any amend-
ment to the High Court
Judges (Conditions of Servi-
os) Amendment Bill, 1988,



